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GeM 7=

Gove Azadi Ka
e Markelp!ace Amrit Mahotsav

¥

fag g&ar/Bid Number: GEM/2025/B/6390076
fedis /Dated: 01-07-2025

fas c&aasr / Bid Document

9= fAawur/Bid Details

95 dc @9 & ad@/a3T /Bid End Date/Time

12-07-2025 13:00:00

e geld &1 ali@/a@# ™ /Bid Opening
Date/Time

12-07-2025 13:30:00

5 Queper duar (de @A H arl/@ @) /Bid Offer
Validity (From End Date)

180 (Days)

FAGA/TST W IAA/Ministry/State Name

Ministry Of Home Affairs

faswar @ AT/Department Name Na
IS H AFA/Organisation Name N/a
AT @ A1 /Office Name New Delhi

a&g 4ol /Item Category

Canteen Service - Best Price on Fixed Menu Rate Model -
Vegetarian, Non-Vegetarian; Breakfast, Lunch, Snacks,
Beverages; Inside Building Premises (exclusive for
employees/ patients/ in house personnel)

34y 3G /Contract Period

3 Year(s) 1 Day(s)

st & feraa iaa arffe etsax (3 anf &)
/Minimum Average Annual Turnover of the
bidder (For 3 Years)

25 Lakh (s)

3/8A dar & fow 3T @era sgHa &

a§/Years of Past Experience Required for
same/similar service

2 Year (s)

3 ate & a3t 1 Woar 3naRad gHa ¢/Past

Experience of Similar Services required

Yes

THATHUAS F AT 3gHa & auf 3R A3 A Fe ugra
&1 315 €/ MSE Exemption for Years of
Experience and Turnover

No

eI & AT 31gya & auf 3K <3N’ A ge vara
&1 315 & /Startup Exemption for Years of
Experience and Turnover

No

fahar & #FY AT gEAAS/Document required

from seller

Experience Criteria,Bidder Turnover,Certificate (Requested
in ATC)

*In case any bidder is seeking exemption from Experience /
Turnover Criteria, the supporting documents to prove his
eligibility for exemption must be uploaded for evaluation by
the buyer
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{95 faawui/Bid Details

Fr 319 AR g 3uds fFr T eFaRE d
Afaer 7 aer Jd9 are et ARerRT $r fewrer
e §7 Hed A #/Do you want to show No

documents uploaded by bidders to all
bidders participated in bid?

fdz e & gHI-H qaa & U TS FeTdA
HeHrl fasharait &1 @& / Minimum number of |3

bids required to disable automatic bid
extension

da$ S| / Number of days for which Bid |7
would be auto-extended

9z A @ Ao wfhar fhar/Bid to RA enabled | No

s @ gyaR/Type of Bid Two Packet Bid

dehellhl Fichel & GRIT cichelichl TABIRIOT ¥

AT AT /Time allowed for Technical 2 Days

Clarifications during technical evaluation

IqAad f9s ea /Estimated Bid Value 5000000

Hedidh ugfd/Evaluation Method Total value wise evaluation

AT oM arell Tl S&AsT Jh3U TaTH & /

Financial Document Indicating Price Yes
Breakup Required

$uardl faawu/EMD Detail

3ma’Iehdr/Required No

$idfsh faavoT /ePBG Detail

wsarse! da/Advisory Bank State Bank of India
sUidelr ufaRid (% )/ePBG Percentage(%) 3.00

SISl &7 3T 7afd (a1E) /Duration of ePBG
required (Months).

40

(a).3UHAST AR HUIG STATAd T, Te TE 9] el &, el & ua & gielr arfew| / EMD & Performance securityshould be
in favour of Beneficiary, wherever it is applicable.

aradt /Beneficiary :

AAO
Manav Adhikar Bhawan, C-Block, GPO Complex, INA, New Delhi - 110023
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(Ddo, Nhrc)

fasrse1/Splitting
arelt fasrsar onay A& foRar ar1/Bid splitting not applied.

THANEINS 3arel=i/MIl Compliance

TH3NMSITS 3garei=t/MIl Compliance Yes

1. The minimum average annual financial turnover of the bidder during the last three years, ending on 31st
March of the previous financial year, should be as indicated above in the bid document. Documentary evidence in
the form of certified Audited Balance Sheets of relevant periods or a certificate from the Chartered Accountant /
Cost Accountant indicating the turnover details for the relevant period shall be uploaded with the bid. In case the
date of constitution / incorporation of the bidder is less than 3-year-old, the average turnover in respect of the
completed financial years after the date of constitution shall be taken into account for this criteria.

2. Years of Past Experience required: The bidder must have experience for number of years as indicated above in
bid document (ending month of March prior to the bid opening) of providing similar type of services to any
Central / State Govt Organization / PSU. Copies of relevant contracts / orders to be uploaded along with bid in
support of having provided services during each of the Financial year.

3. Estimated Bid Value indicated above is being declared solely for the purpose of guidance on EMD amount and
for determining the Eligibility Criteria related to Turn Over, Past Performance and Project / Past Experience etc.
This has no relevance or bearing on the price to be quoted by the bidders and is also not going to have any
impact on bid participation. Also this is not going to be used as a criteria in determining reasonableness of
quoted prices which would be determined by the buyer based on its own assessment of reasonableness and
based on competitive prices received in Bid / RA process.

4. Past Experience of Similar Services: The bidder must have successfully executed/completed similar Services
over the last three years i.e. the current financial year and the last three financial years(ending month of March
prior to the bid opening): -

1. Three similar completed services costing not less than the amount equal to 40% (forty percent) of the
estimated cost; or

2. Two similar completed services costing not less than the amount equal to 50% (fifty percent) of the estimated
cost; or

3. One similar completed service costing not less than the amount equal to 80% (eighty percent) of the estimated
cost.

AR deaar /3maasd 3er/Additional Qualification/Data Required

Annual Turnover and Profit Requirement:Average Annual Turnover of the bidder for the last three FY should
be minimum Rs. 2500000

Minimum Years (Up To 5 Years) Of Experience in Related Field:Minimum 02 years of past experience in
related field

Geographic Presence In States:Delhi NCR

Canteen Staff:1751002246.pdf

Distribution/ Serving Style:1751002297.pdf

Specifications of Food Consumables (Brand, specific mandi, supplier store, Vegetables, Cooking
Essentials, Packaged foods, food ingredients, etc):1751002510.pdf

Menu Iltems:1751002528.pdf

Scope of Work:1751002729.pdf
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This Bid is based on Quality & Cost Based Selelction (QCBS) . The technical qualification parameters

are :-

Parameter Name Max Marks Cutoff Marks Qualification Methodology

Document

Technical Qualification 100 70 View File
Total Minimum Qualifying Marks for Technical Score: 70
QCBS Weightage(Technical:Financial):30:70
Pre Bid Detail(s)

S g si/Pre-Bid W-fIs Tare/Pre-Bid Venue

Date and Time

07-07-2025 12:00:00 Manav Adhikar Bhawan, C-Block, GPO Complex, INA, New Delhi - 110023

Canteen Service - Best Price On Fixed Menu Rate Model - Vegetarian, Non-Vegetarian;
Breakfast, Lunch, Snacks, Beverages; Inside Building Premises (exclusive For
Employees/ Patients/ In House Personnel) ( 1)

deeiid ARPAT /Technical Specifications

faeavu1/ Specification g/ Values
PR / Core
Type of Diet Vegetarian , Non-Vegetarian
Type of Meal Breakfast , Lunch , Snacks , Beverages

Type of Canteen Space Inside Building Premises (exclusive for employees/ patients/ in house

personnel)
Electricity Charges To be provided by Buyer
Cooking Gas Charges To be provided by Service Provider
Water Charges To be provided by Buyer
Basic Furniture To be provided by Buyer

Canteen’s Operational Days in a 5 days a week

week

Cooking Equipments To be provided by Service Provider
Essential Crockery To be provided by Service Provider
Canteen Staff To be provided by Service Provider
Distribution/ Serving Style From multiple points (To room to room)
Uniform for Canteen Staff To be provided by Service Provider
Display Shelf To be provided by Buyer

Smart Vending Machines To be provided by Service Provider

us3iiel /Addon(s)

3faR® faavor /Additional Details
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faxu1/ Specification A/ Values
Canteen Start Time 9 AM
Canteen End Time 6 PM

AR AR grards /Additional Specification Documents

WA /Ruiféar 31As /Consignees/Reporting Officer and Quantity

@%.4./S.N

el R R NI e s
IRAFA /Consignee gdr/Address Lumpsum/Pr /Additional

Reporting/Officer oject Based Requirement

e Total Canteen
Space (In Sgft) :
1238

e Total No of
Employees/

110023,NATIONAL HUMAN Individuals/ Footfall
Anuj Kumar RIGHTS COMMISSION, MANAV to be served per
Srivastava ADHIKAR BHAWAN, C-BLOCK, day : 500

GPO COMPLEX, INA, NEW DELHI . 2"0”tho'y License
ee .

e Duration in Months
1 36

e Working Days in a
Month : 22

1.

ar g shdr o Rs i fw ot/ Buyer Added Bid Specific Terms and Conditions

Generic
OPTION CLAUSE: The buyer can increase or decrease the contract quantity or contract duration up to 25
percent at the time of issue of the contract. However, once the contract is issued, contract quantity or

contract duration can only be increased up to 25 percent. Bidders are bound to accept the revised
quantity or duration

Service & Support

AVAILABILITY OF OFFICE OF SERVICE PROVIDER: An office of the Service Provider must be located in the
state of Consignee. DOCUMENTARY EVIDENCE TO BE SUBMITTED.

Forms of EMD and PBG

Bidders can also submit the EMD with Account Payee Demand Draft in favour of
DDO NHRC

payable at

New Delhi

Bidder has to upload scanned copy / proof of the DD along with bid and has to ensure delivery of hardcopy

5
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to the Buyer within 5 days of Bid End date / Bid Opening date.

4. Certificates

Bidder's offer is liable to be rejected if they don't upload any of the certificates / documents sought in the
Bid document, ATC and Corrigendum if any.

5. Buyer Added Bid Specific ATC

Buyer uploaded ATC document Click here to view the file.

sedawor/Disclaimer

The additional terms and conditions have been incorporated by the Buyer after approval of the Competent
Authority in Buyer Organization, whereby Buyer organization is solely responsible for the impact of these clauses
on the bidding process, its outcome, and consequences thereof including any eccentricity / restriction arising in
the bidding process due to these ATCs and due to modification of technical specifications and / or terms and
conditions governing the bid. If any clause(s) is / are incorporated by the Buyer regarding following, the bid and
resultant contracts shall be treated as null and void and such bids may be cancelled by GeM at any stage of
bidding process without any notice:-

1. Definition of Class | and Class Il suppliers in the bid not in line with the extant Order / Office Memorandum
issued by DPIIT in this regard.

2. Seeking EMD submission from bidder(s), including via Additional Terms & Conditions, in contravention to
exemption provided to such sellers under GeM GTC.

3. Publishing Custom / BOQ bids for items for which regular GeM categories are available without any
Category item bunched with it.

Creating BoQ bid for single item.

Mentioning specific Brand or Make or Model or Manufacturer or Dealer name.

Mandating submission of documents in physical form as a pre-requisite to qualify bidders.
Floating / creation of work contracts as Custom Bids in Services.

Seeking sample with bid or approval of samples during bid evaluation process. (However, in bids for
attached cateqgories, trials are allowed as per approved procurement policy of the buyer nodal Ministries)

9. Mandating foreign / international certifications even in case of existence of Indian Standards without
specifying equivalent Indian Certification / standards.

10. Seeking experience from specific organization / department / institute only or from foreign / export
experience.

11. Creating bid for items from irrelevant categories.
12. Incorporating any clause against the MSME policy and Preference to Make in India Policy.
13. Reference of conditions published on any external site or reference to external documents/clauses.

14. Asking for any Tender fee / Bid Participation fee / Auction fee in case of Bids / Forward Auction, as the
case may be.

© N o v A

15. Buyer added ATC Clauses which are in contravention of clauses defined by buyer in system generated bid
template as indicated above in the Bid Details section, EMD Detail, ePBG Detail and MIl and MSE Purchase
Preference sections of the bid, unless otherwise allowed by GeM GTC.

16. In a category based bid, adding additional items, through buyer added additional scope of work/ additional
terms and conditions/or any other document. If buyer needs more items along with the main item, the
same must be added through bunching category based items or by bunching custom catalogs or
bunching a BoQ with the main category based item, the same must not be done through ATC or Scope of
Work.

Further, if any seller has any objection/grievance against these additional clauses or otherwise on any aspect of
this bid, they can raise their representation against the same by using the Representation window provided in
the bid details field in Seller dashboard after logging in as a seller within 4 days of bid publication on GeM. Buyer
is duty bound to reply to all such representations and would not be allowed to open bids if he fails to reply to
such representations.
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All GeM Sellers / Service Providers are mandated to ensure compliance with all the applicable laws /
acts / rules including but not limited to all Labour Laws such as The Minimum Wages Act, 1948, The
Payment of Wages Act, 1936, The Payment of Bonus Act, 1965, The Equal Remuneration Act, 1976,
The Payment of Gratuity Act, 1972 etc. Any non-compliance will be treated as breach of contract
and Buyer may take suitable actions as per GeM Contract.

This Bid is governed by the @rar=g fagar 3R erf/General Terms and Conditions, conditons stipulated in Bid and
Service Level Agreement specific to this Service as provided in the Marketplace. However in case if any condition
specified in @raA=a f&7e7 3R aci/General Terms and Conditions is contradicted by the conditions stipulated in
Service Level Agreement, then it will over ride the conditions in the General Terms and Conditions.

SIH B WA AT & TS 26 & T H AT & WY A T AN a aral g7 & A F Wi W ufdey & g9y &
HIT & YT H{H ol TS I drel o & s o =X 580 @Al & [ ¢ & fow it o3 gom 59 a8 @3 & aren
qeTA WY & wH Uohgpd allfds & orer o §#T s &l g8 Fgurelad Bl eem 3R IS o ared awon fRe S
T FHD AWl o Pl W AT Bl deblel AT ¥l AR FIfed b AR M T Fel HILars & 3T 29T lin terms

of GeM GTC clause 26 regarding Restrictions on procurement from a bidder of a country which shares a land border with India, any bidder from a country which shares a
land border with India will be eligible to bid in this tender only if the bidder is registered with the Competent Authority. While participating in bid, Bidder has to undertake
compliance of this and any false declaration and non-compliance of this would be a ground for immediate termination of the contract and further legal action in
accordance with the laws.

---gare/Thank You---
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